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Houses/Plots Over Lapping Urban
Land Celling Limit in Delhi

1760. SHRI MANORANJAN BHA-
KTA: Will the - Minister of WORKS
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HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to slate:

(a) how many applications have
been received by the competent Au-
thority, Delhi for grant of exemptions
to houses/plots of residential lands
over-lapping the ceiling limits under
section 20 of the Urban Land (Ceiling
and Regulftion) Act, 1976, so far;

(b) what are the reasons for delay
in deciding these cases which has ad-
versely affected the construction and
sale/purchases of houses ang plots of
land in Delhi; and

(¢) when and on what basis these
cases are likely to be settled?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 1470.

(b) and (c). Before deciding an ap-
plication for exemption to the excess
vacant land, the town planning autho-
rities etc. had to be consulted as to
whether the excess could be utilised
properly, whether the lay-out of th.e
area would be affected etc The Go-
vernment have since advised the
Delhi Administration that it may exe-
mpt excess vacant land, if, on a consi-
deration of the lay-out plan of the
area, its environment and aesthetic
quality or its substantially built up
character, it is not desirable to divide
the excess vacant land into bits of
land and construct on it as 1t is like-
ly to creale slum conditions. Conse-
quent on this advice, it is expected
that the gisposal will speed up,
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Removal of ‘Education’ from Concur-
rent List

1762. DR VASANT KUMAR PAN-
DIT:
DP RAMJI SINGH:

Wil the Minlster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are consi-
dering removal of ‘Education’ fiom
the Concurrent List, and if so, the rea-
sons thereof; and

(b) whether several education ins-
titutions, teachers organisalions, so-
cial bodies and other organisations
have recommended to the Govern-
ment not to remove ‘Education’ from
Concurrent List?

THE MINISTER OF EDUCATION,
SocCIAl. WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The matter is still
under consideration. Several repres-
entations have been received from
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different quarters demanding the ret-
ention of education in the Concurrent
List.

Self-Suficlency of Foodgrains in States

1763. SHRI RANJIT SINGH: Will
the Minister of AGRICULTURE AND
IRRIGATION be pieased to state:

(a) the comparative figures of self-
sufficiency in foodgrains which each
State of India has achieved; and

(b) special steps being taken in
those States by the Central Govern-
ment which lag far behind in achiev-
ing self-sufficiency in the production
of foodgrains to make them self-suffi-
cient?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA)}: (a) In
view of the variability of production
as well as requirements of foodgrains,
it is difficuli to indicate any firm
figure of gelf-sufficiency in foodgrains
achieved by different States. A broad
idea about the dergee of self-suffici~
ency in foodgrains in the different
States can be had from the enclosed
stalement giving the average produc-
tion during 1973-74 to 1975-76 and the

figures of  inland/inter-State move-
ment of foodgrains for different
States.

(b) It is not the policy of the Go-
vernment of India that every State
should be self-sufficient in the matter
of foodgrain production. The policy is
that each State should grow such crops
for which it is best suited depending
upon agro-climatic conditions preva-
iling in the State The programmes
taken up for increasing the production
of foodgrains include expansion of
cropped arca, extension of irrigation
facilities, expansion of area under
high-yielding varieties, improvement
in the use and efficiency of chemical
fertilizers, judicious use of pesticide,
water management, expansion of ins-
titutional credit, expansion of pro-
gramme of multiplication and distri-
bution of certified seeds, etc





